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[7 AUG. 1992]

to Questions 286
Allotment of post attach residences

3448. SHRI GOPALSINH G. SOLANKI:
WiU the Minister of URBAN
DEVELOPMENT be pleased to State:

(a) whether it is a fact that post attach
residences are made available by the
Directorate of Estates;

(b) if so, the details thereof;

(c) whether Directorate  of  Estate
withdraw residential accommodation allotted
on post attach basis; and

(d) if so, the details thereof for the last
two years?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHA-LAM): (a) There is
no separate provision in the Allotment rules
for earmarking residence for a particular post.
However, such requests received from the
concerned  Ministry/  Department  are
considered on merits.

(b) Residence have been earmarked for:

(i) Director, IB

(ii) Secretary (RAW)

(iii) Foreign Secretary *
(iv) Chief of Protocol

(v) Comptroller and  Auditor
General

(vi) Director, CBI.

Further, 68 bunglows have been earmarked
for allotment to the Union Council of
Ministers and Leaders of Opposition in the
Lok Sabha and the Rajya Sabha through a
Government Resolution dated 30-5-90.

(¢) Such residence are required to be
vacated immediately on change of
incumbancy. However, retention is allowed to
the outgoing incumbant for a period of one
month if such accommodation can be spared.

(d) Does not arise.



